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National Tax Tribunal Bill, 2003 *

Title : Introduction of the National Tax Tribunal Bill, 2003 and laid a statement regarding National Tax Tribunal Ordinance, 2003 (No. 3
of 2003).
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MR. SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for the adjudication by the National Tax Tribunal of
disputes with respect to levy, assessment, collection and enforcement of direct taxes and also to provide
for the adjudication by that Tribunal of disputes with respect to the determination of the rates of duties of
customs and central excise on goods and the valuation of goods for the purposes of assessment of such
duties as well as in matters relating to levy of tax on service, in pursuance of article 323B of the
Constitution and for matters connected therewith or incidental thereto."

The motion was adopted.
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Ordinance, 2003 - Laid.
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...(Interruptions)

SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, this should not be treated as a routine permission. The Cabinet
Ministers are away; they should have considered it and should have withdrawn their names. | am not challenging
the authority of the Minister because he has the permission of the Speaker. ...(Interruptions)

SHRI SANTOSH KUMAR GANGWAR: He is in Rajya Sabha. ...(Interruptions)

SHRI SOMNATH CHATTERJEE : 1 am only appealing to you. Not a single Cabinet Minister is present here. Why
were their names given against those items? Why have they not changed it? This is not proper.

Sir, | am not challenging your authority. | am only appealing to you. They should not treat it as a routine matter,
because you are kind enough. ...(Interruptions)

MR. SPEAKER: | have taken notice of that.

...(Interruptions)



